IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A, 1016/95. Dt. of Decision : 17=-10-95.
T. Rama Murthy _ | «s Applicant.
Us

e The Sr. Post Master,
Hyderabad GPO,
Hydsrabad=-1.

2. The Sr. Superintendent of Past
0ffi ces, Sscunderabad Division,
at Hyderabade18,

3. The Chiaf Postmge,,r Genaral,
AD Circle, Hyderabad=-1.

4, Ths Union of India, Rep, by
the Secretary, Despt. of Posts, . :
Dak Bhavan, New Delhi-t, - . .o Respondents.

Counsel for the Applicent : Mr. TUUS ﬂurthy &w My GRUTUCMW¢Q

CGSC.

Counsel for the Respondants :

CORAN:

fhe Hon'ble Shri Justice V. Noaladri Rao : Vice EGhaeirman

‘The Hon'blas Shri A.B. Gorthi : Member (Admn,)

o2



0.A.N0,1016/95

ORDER

As per Hon'ble Shri Justice V. Neeladri Rac, Vice-Chairman

"Heard Shri TVVS Murthy, representing Shri N. Guru .
Gopal, learned counsel for the applicant and Shri NR Devraj,

learned Standing Counsel for the respondents.

2, This OA was filed praying for a direction o

the respondents that the period of suspension 6f the
applicant from 19.1.90 to 27.1.91 may be fegularised as
'duty' for all purposes with all consequential service

and monetary benefits in view of his acquittal in

CC No.138 of 1990 on the fiie of 16th Metropolitan Magistrate

Hyderabad, andbpay the arrears of pay and allgﬁances for

the said period with. interest of 18% per annum.

3. . There is no controversy in regard to the fact
that the applicant was under suspension from 19 1 90
to 27.9.91 during the pendancy of CC 138_of 1980 and

ultimetely, he was %qquitted.

4, The telephonic mesgage dated 27.7.95 from

Chief Postmaster General, Hyderabad to Senior Postmaster

-

Hyderabad, GPO is produced (returned after perusal)across
the bar. As per the said message, the Sr.Postmaster
has been instructed to take steps to regularise the
period of suspension.ofrthe applicant from 19.1.90 tc

27.1.91.

5. In view of the above pheone message, this OA

at the admission stage itself

is @isposed of/with the following order:

“Necessary proceedings in regard to regularisation of the
suspension period of the applicant have to be completed
expeditiously and preferably by 31.12.1995. 1In case, the
applicant is going to be aggrieved by the order of regu-
larisation, he is free to move this Tribunal under Sec.19

of the administrative Triburals, aAct.®
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.lal. ‘

6. OA is ordered accordingly. No costs¢7

(A.B. GORTH (v. NEELADRI RA

Member (Admp), - ¥ice-Chairman

Dated:The 17th Cctober, 1995

Dictated in the Open Court
sty

mvt | Deputy Registrar{d)cc

1. The 5r.Fost MHaster, Hyderabad G.F..
Hyderabad~1. :

2., The sr.Superintendent of Pest Otfices,
secunderabad Division, at HyGerabad-18.

3. The Chief Postmaster Ueneral, A.P.Clrcle,
Hyderabad=1.

4., The secretary, Dept.ot Posts, Union of India,
Dak Bhavan, New 12lhi-l.

5. Cne copy to MI Qﬁﬁ_@ioﬁﬁﬂ‘l Advocate 1'6 2-‘—[{'“ igr\&\?/ @’SV\MM ‘\_g,\gq
6. One copy to Mr NeR.levraj,’ bI.CbbC.CAT.Hyd. a,  eliTd Tt ViTowen CJ?*
7. One spare copy. . ¢

8. One copy to Library, CAT.Hyd.
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